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. WH-U-3-81-2017-1-Gra-(53). aerresr Are alk Gat He aafePras, 2017 (2017 HT 19), Bl a 11 at 

STINT (1) Sh IMT 16 Hl STINT (1) BH Ted Wed Blea Sr War ed EL, WHI THR, aes al aoe aw ster Wy, 

Ween, 84 fas at after wate WH-T-3-81-2017-1-a8a( 144), feries 14 Faraz 2017, A ventfera ferent rar en, at 

Priva, ta fees @ yd ate sera eel a cig at ae ore AI sled ET add @ 

2. We ART 18 Yers 2022 S vad AM SEPT. 

Fee UIT AT A TA STeRMNGaR, 
am. Ut. sitar, stated, 

arora, feria 26 Gee 2022 

WH. Wh-U-3-81-2017-1-W.— Ake & Aaa & srpeda 348 H UTS (3) aq A, ga area at afeepaT 

WAH Wh-C-3-81-2017-1-Wa-(53), feat 26 BeMs 2022 Al steht sarang Tee Hh wile F Uaasr wes fra 

ara @. 
Hegel & USI sh AA S Te Breeqary, 

am. UL. sitarera, Suara. 

815
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Bhopal, the 26" July 2022 

No. F-A-3-81-2017-1-¥ (53).—In exercise of the powers conferred by sub-section (1) of Section 11 of the 

Madhya Pradesh Goods and Services Tax Act, 2017 (19 Of 2017), the State Government, on the recommendations of 

the Council, Following further amendments in this department's notification No. F A-3-81-2017-1-V(144), dated 

14th November 2017, namely:—except as respects things done or omitted to be done before such rescission. 

2. This notification shall be deemed to have come into force with effect from igh day of July, 2022. 

Governor of Madhya Pradesh, 
By order and in the name of the 

R. P. SHRIVASTAVA, Dy. Secy. 
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